
.11  0.1. u_._L'j 
I 

(i) Hon' ble Or • P H. Trijedi ( Vice Chairman 
(2) Han' hie nt 	3oohi (Udjll nienber) 

Hearc lutnad achiucte 	Macaienhao for the rpplinent. He has  
rpued that 	folluwlrn'derz annexed at 2 and H. he has filod  

.2 raprasontetiun dated 100 Duly 1966 Lu the Railway autho:ities 
The applicant is free to approach Lh0  Tribunal after he has 
exhausted the remedy. The reprasentatien doted 10th Duiy 1P05 
has yet to be ropi iedy the respondent. The responront is 
expected todcic upon the representation within a reasonable 
time as the applicant Ka5 preyed for inp orienting the directions 
of Court in the miscellaneous application io.149/29. The 1 oarned 

21—f-PG • 	odvcote withdrew: the application in the .Liqht of those abservat— 
ions. The application ishiSpoSrJ  of as with drawn. 

(P.H •Triredi) 

Vice Chairman 
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DROP,  Pambor. 
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